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QRDER DATED 3)-1-2005,

This 0,A,N0,1145/02 wag disposed
of on 17-07-2004 with directientto the
Resgspondents to give a fresh comsideration
to the grieva~ces of the Applicant,wWhile
over-ruling the objection of the
Respor~dents, this Tribumal called upon the
Respondents to give a fresh co~sideratiom
to the grieva-~ces of the Applicat NO,2
(Satyaram ja Sahoo) pertainimg to the
claim for a compassionate appointme-~t,

Simce the Respede~ts agai~ rejected the

]

claim of the Applica~t{to provide rima
compassionate appoi~tment)the Applica~ts
have filed the present M,A,No,979/2004, By
filing the present M.A. N0.979/04,the

" Applicants have prayed to quash tﬁe
fresh rejection order dated 19/23-11-2004
ard for issuance of further direction to
the Respordents to provide a compassionate
appointment in favour of the Applicant
Mo, 2,SUuch a prayer is not available to be
grated i» a Misc,applicatio~n filed i~ ‘
a disposed of O0,A,Accordi ngly,Mi sc,
Applicatio- %0.979/04 is hereby di sposed-

-0 f/beiﬂg wot maji~taji~ ab.le/ after heari-~g

lear~ed consel for the Applicant a~d MC,B,

¥.Ddgata,learmed ASC;on whom a copy of

this M, A, has already bee~ served,However,

libe tty is hereby gramted to the Applicants

to work out their remedy by f£fili»g ar OA,

i f so advised,




